) 22nd March 1935
/ THE e

LEGISLATIVE ASSEMBLY DEBATES

(Official Re ort)

Volume Ill, 1935

(9th March to 28th March, 1935)

FIRST SESSION

OF THE

FIFTH LEGISLATIVE ASSEMBLY,
1935

NEW DELHI
GOVERNMENT OF INDIA PREBS
1935



Legislative Assembly.

President :

TrR HONOURABLE SIR ABDUR Rarm, K.C.S.I., KT.

Deputy President :

Me. ARHIL CHANDRA DaTtta, M.L A,

Panel of Chairmen :

Sk MuHAMMAD YAKkUB, KT., M.L.A.

M=. S. SarvyamMURTI, M.LL.A.

Lievur.-CoLONEL StR HENRY GIDNEY, KT., M.L.A.
SARDAR SaANT StNeH, M.L.A.

Secretary :

MiaN MUHAMMAD RAFI, BAR.-AT-Law.

Assistant of the Secretary :

RaA1 BaADUR D. DuTtr.

Marshal :

CAPTAIN HaJl SARDAR NUr Aumap Kuax, M.C., T.OM.. |.A.

Commattee on Petitions :

Mgr. AKHIL CHANDRA DaTTA, M.LL.A., Chatrman.
MR. S. SaTyamvurTI, M.L.A.

DRr. ZiauppIN Aamap, C.1.E., M.L.A.

RaJA S1r VASUDEVA RaJan, Kt., C.I1.LE., M.L.A.
MR. N. M. Josnr, M.L.A.



CONTENTS.

VoLuMe II1.—9th March to 28th March. 1435,

SATURDAY, YTH MARCH,
1935—

Questions and Answers .

Unstarred Questions and
Answers .

Motion for Ad)uumment
re Arrests in Caleutta of
prominent workers con-
nected with the All.
India Trade Union Con-
gress—Ruled out of
order . .

Statement of Bu.mneaa

The General Budget.——Lia.t
of Demands—conid.
Demand No. 23—

Indian Posts and Tele-

graphs Department (in-
cluding Working Ex-
penses)—

Grievances of the In-
ferior Services .
Position of the Bongal
Mussalmans in the

Office of the Post-
master General,
Bengal and Assam
Circla

Demand No. 18—Salt—
Damage done to the
poor Zamindars of the
Khushab and Pind
Dadan Khan Tahsils
in the District of
Shahpur and Jhelum
in the Punjab on
account of the Salt
Range and the
Khewra Salt Mines

Moxpay, 1lltH MaRcH,

19356—

Members Sworn

Questions and Answers

Bhort Notice Queshonl
and Answers

Demand No. 28-—-Exe

cutive Council-—contd.
Grievances of working

classes

Necessity of adaptmg
the administration to
meet modern economic
needs . .

Pages,

1959—81
1991—2023

2024—29
2029—30

2031—57

2057—63

2084—75

2077
2077—2113

2113—15

2115—32

2132—57

TUESDAY,
19356—
Questions and Answers
Short Notice Questions
and Answers . .

The  General Budget—
List of Demands—coneld.

12t MaRcH,

Demand No. 39—Army
Department—

Indianisation and over-

expenditure . .
Demand No. 79—
Baluchistan—
Repressive policy in
Baluchistan .
Demand No. 16—
Customs .
Demand No. l'?-—-'laxes
on Income

Demand No. 18—Salt
Demand No. 19—Opium
Demand No. 19A.—Ex-
cise .
Demand No. 20——Bmmp
Demand No. 21—Forest
Demand No. 22—Irri-
gation (including Work-
ing Expenses), Navi-
gation, Embankment
and Drainage Works .
Demand No. 23—
.lndmn Posts and Tele-
aphs Department (in-
clu ing Working Ex-
penses) . . .
Demand No. 25—In-
terest on Debt and
Reduction or Avoi-
dance of Debt . .
Demand No. 28—In-
terest on Miscellaneous
Obligations .
Demand No. 27—Suﬁ'
Household and Allow-
ances of the Governor
General .
Demand No. 28—Exe.
cutive Council

Demand No. 29—
‘Council of Btate . .
Demand No. 30—
Legislative  Assembly

and Legislative Assem-
bly Department . .

PP

Paces,

2159—96
2196—98

2198—2244

2244—48
2248
2248
2249
2249
2249

2249
2249

2250

2250

2250
2251
2251

2251




[
=

TUESDAY,

12ra  MaRrcH,
1935—conid.

The General Budget—List
of Demands—concld; -

Demand No.
Foreign and = Political

ment .
-Demand No. 32—Hom
Department A
Demand No. 33—
Public Service Com-
mission . . .
.Demand  No. 34—
Legislative Depart-
ment
Demand No. 35—-De- .
partment of Education,
Health and Lands. .
Demand No. 36—

Finance Department

Demand No.' 38—Com-
" * meree Department

Demand No. 89—Army
Department . .

Demand No. 40—De-
partment of Industries
and Labour

- Demand No. 41;Cen

tral Board of Revenue

- Demand No. 42—Pay-

ments to Provineial
Governments . .on ac-
count of Administra-
" tion of Agency Sub-

.. jects . . . .
. Demand No. 43—Audit

-and Pilotage .
Demand No. 47—
L1ghthouses and Light-
Den?e.nd No: 48—-Snr
“vey of India . .
Demand No. 49—
Meteorology .
Demand No. 50—
Geological Survey -
Demand No.. . 51—
Botanical Survey .
. .Demand No. 52—

Demand No. 44—Ad-
ministration of Justice
Demand No. 45—Police
Demand No. 46—Ports

Zoological Survey .
Demand No:  §3—
Archmol

ogy
. Demand No. 54—-Mmes

Demand No. 56—Other

.- .. Scientific Departments’
" "Demand No. 586—Edu-
san cation

" Demand No. 57— Medi-

ey

cal Services ”
Demand No. -

31—

58—
Public Health . .

Paome, po o
= TUESDAY,

2251
. 2251

2262
2352

.2252
2252
2252
3253

23253
2253

2253
2253

2264
22564

. 2254

2254

2265
2255
22655
. .2255

2256
‘2256

- 2256

2256
3256
9256

.- Demnand No

_ Demand ~ No.

12TE MARCH,
1935—contd.

The General Budget—List
of Deman

ds—concld.

Demand No. 59—Agri-
culture
60—Im-
perial Counocil of Agri-
cultural Research De-
partment .
Demand No.
Scheme for
Improvement of
Agnculturul Market-
ing in India
Demand No.
Veterinary Services .
Demand No 62—Indus-
tries

Demand No. 63—Avia-
tion .

Demand No. M—Com
mercial Intelligence and
Statistics ..

Demand No, 65—Census
Demand No. 66—
Emigration—Internal .
Deman No. 87—
Emigration—External
Demand No. $8—Joint

Stock Companies

Demand  No. 69—
Miscellaneous Depart-
ments . -

Demand No. 70—
Indian Stores Depart-
ment . . .

Demand No. 71—
Currency

Demand No. 72—m

Demand No. '13—,-Olvﬂ
‘Works .
Demand No. .

ances and Pensions .
Demand No. .. 76—
Btationery and Print-

ing

Demmd No
Miscellaneous . .
Pemand No.  76-A.—
Expenditure on Re-
trenched Personnel
charged to Revenue .
Demand No. 76-B.—
Miscellaneous  Adjust-
ments between and

" 16—

Central and Prévincial

Governments

Refunds . . .
Demand No. 80—Delhi

Demand No. SIm—vA;m e

Merwa.rm .

60-A.— .
the

61—Civil -

T 74—
nnuation Allow- .

s

Pagns,

2257

2267

2257
2257
2267

2268

2258
22568

2258

2258
. 2259

2259

2259

2269
2259

2260

2260

2260
2260

2260

© 2261

| 2261
- 2261

. 2261




TurEsDAY, 12tu  MARCH,

1935—concld.

The General Budgetr—
List of Domands—concld.
Demand No. 82—

Andamans and Nmobar
Islands .
Demand  No. 83—-—
Rajputana P
Demand  No. 84—
Central India . .
Demand No. 85—
Hyderabad .
Demand No. 85-A.—
Aden . . .
Demand No. 86—
Expenditure
England—Seoretary of X
State for India .
Demand No. 87—
Expenditure in

England—High Com-

missioner for India .
Demand No. 88—
Capital Outlay on Be-
curity Printing .
Demand No. 89—

Forest Capital Outlay .
Demand No. 90—
Irrigation .

Demand No. 91—
Indian Posts and Tele-
graphs . . .

Demand  No. 93—
Currency Capital Out-
1a;

y . .
Demand No.

Capital  Outlay on
Vizagapatam Harbour.
Demand No. 95—
Capital Outlay on
Lighthouses and Light-
ships . . .
Demand No. 85-A.—
Capital Outlay connect-

ed with the: Institu-
tion of the Provinces
of Orissa and Sind
Demand  No. 98—
Commuted Value of
Pensions . . .
Demand No.  96A,—-
Expenditure on  Re-
trenchment Personnel
charged to Capital .
Demaud No. 97—
Delhi Capital Outlay
Demand No. 98—
Interest-free Advances
Demand No. 99—
Loans and Advances
bearing Interest .

o mi .

Pagxs.

2261
2262
2262
12262
2262

2262

2263

2263
2263
2263

WepNEspAY, 13TR MAROH,
laid on the

Motion re Elestion of
Members to the Central

Advisory Council  for

Railways—Adopted .’
Motion re Election of the
Public Accounts Com-
mittee—Adopted .
‘Motion re Election of tha
Standing Committee ° on
Roads—Adopted .
Motion re Election of twu

Members to sit on the -

Imperial Council of

Agricultural =~ Research

and its Governing Body
—Adopted .

The Indian Tariff (Amend-
ment) Bill—Introduced
The Indian Finance Bill—
Discussion on the mo-
tion to consider not con-

cluded .

14t MarcH,

Statements laid on the
Table .

The Indian Fmanoe Bl“—
Discussion on the mo-
tion to consider not con-
cluded

Statement of Busmess

‘THORSDAY,
1935—
Questions and Answers
Short Notice Questions and
Answers
Motion for Adynu\'nmont
re Firing at Karachi—
Adopted .

21sTr  MARcH,

Motion re Election of the
Standing Finance Com-
mittee—Adopted .

Motion re Election of
Members to the Court

of the Dethi Umwrsu.y.‘

- —Adopted

Motion re Electwn of a
Member to the Indian
Institute of Science,
Bangalore—Adopted
The Indian Finance Bill—
Discuesion on the mo-
tion to consider not
concluded .

Fripay, 22xp

1935—

Death of Mr. T, A. K.
Sherwani . .

MARCH,

Pagms .
2269—171

2272+-76

2317
2217

22782349

2341—42

2342—2411
241112

241358
245070

2470, 2501
25
247071
2471

2471—73

2475—25601

2527—30




iv

SaTurRAY, 23RD Makch,
1935—
Statementas laid on  the

Table .

Elootion of Mambers to the
Central Advisory Cour -
cil for Railways

Election of Memburs to thr-
Standing Comrmittee for
Roads .

Election of Memb(-n to the
Imporial  Council of
Agricultural Resean:h
and its Governing Body

Bill pusscd by the Couancil
of State :

‘The Indisn F’u\am'f- BIII -
Discngsion on  the mo-
tion to consider not cou.

cludel

Staten-cot of Buadiness

Mo~Nvay, 25T Marcn,

1935

Quesstiona and Answers

Unstarred Questions and
Auswera .

Stiort Notice Qucutum -nd
Anawer .

Statoment of Bu.amm ;

Eleotion of the Public Ac-

. enunta Committces

Statoment laid  on
Table . %

Th.: Indian Finauce Blll——-
Motion to cousider odop~
ted F .

the

TuRSDAY, 20T MancH,

1935—-

Questiona and Answers | .
Mation for Adjournment
reé Financial adjustments
botween  India  and
Burtma—Adoptedd =

Eloction of the Standing
Finance Committee for
1933-36 ] .

Pagrs.

2531--37

2538

2538 =39

2540-—85,
2567—96
2585 - 67

2597-~2639

2939 ---5%
2664 6}
2662 65

26865

26065--T0

2671 --2714

3758-— K1,
2802 25

2761

I'HURSDAY,

ToESDAY, 6TE MARCH.
1935—-contd,

Election of Members to the
Court of the University
of Delhi .

Government’s Right to
make any modification
in the Dbusiness of the
House

Doenands for Supph men-
tary Grants in mp--«t
of Railways

Demauds  for Supph men-
tary Grants

WEDLNESDAY. MaRrcH,
1935---

Questions and Answers

Short Notice Question and
Answer . .

Motion for Adjournment
re Ruservatiou ol the
Highlands of Keuya for
Europeans—With-irawn

Election of a Mermber to
the Council of the Indian
Institute o Seience,

Bungelur\-

27TH

Demands for S\lppl( men -
tary Grarnts

28TH MARCH,
1935—

Questions and Answers

Statement re Tribunal for
fnilo-Burina  Financial
Settiement. .

Motions for Adjournmant

re—

Working of the new
Conastitution by Indians
deapite  isclaimers:--

Ruledl out of order
Confidential roport made
on  Members of the
Legislative  Assembly
-~-Ruled out of order
Demands for Supplemen-
tary Grants v

28539,

Pages.

2782

2762

2763—90

2790 —2825

2898
2919

2854 - 08

2019 -7

2058 .G

2960---64

2065 -68

29638 --3025




l LEGISLATIVE ASSEMBLY.
o Fridcy, 8nd Maroh, 1036.

% Aseétiibly met in the Assembly Chamber of the Counsil Houbs st
m ot the Clock; Mr. President (The Honoursbls Bir Abdsr Rubim) in
e Chair :

DEATH OF MB. T. A. K. SHERWANT.

Mr. Hhulabhal J. Desal (Bombay Northern Divislon: Non-Muham-
madan BRural): Mr. President, it is indeed with & very heavy heart that
1 rise today to request the House to join with me in mourning the loss
of one of qur dearest colleagues. Mr. Sherwani was elected to this House
and was really not able to give the best during the course of this Session.
But, in esglier years, history has it that he has rendered great service to
the cause of his country as he conceived it both in and out of this House.
He was a graduate of the Aligarh University, distinguished both in sport
and in knowledge. He was among the band of graduates, young men
of the time, at the two great English Universities, from among whom the
noblest of ‘them wail, Pandit Jawahar Lal Nehru, the noble sou of almost
8 nobler father is still spared among us, and, after his graduation, Mr.
Sherwani returned to this country and he was called to the Bar, and
there he was distinguished by that stability of judgment, courageous but
restrained 8s he always has been. Thereafter, he joined the movement—
which has now been distinguished, and many of his fellow countrymen
joined in the same—known as the Khilafat movement and the non-co-
operation movement which followed. In 1928, he joined thiz Assemb
under the distinguished leadership of Pandit Motilal Nehru whoss
tions we ere stmmsﬁng to carry on in an humbler vein, but, to the best
of our sincerity and ability, we are walking in his footsteps to carry for-
ward the work as he conceived bis position to be in this House, and the
grest link that we had with him, at all events, one of them has been
snapped by resson of the death of our friend, Sherwani. He was of the
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The Honourable Sir Nripendra Sircar (Leader of the House): Sir, I had
not the privilege of knowing the late Mr. Sherwani, but any one in touch
with politics bere could not bave failed to know of the name of Sherwani
and leading part he took in politics for at least about 12 years. I
cannot miun‘{“add anything to whit my Homourable friend said
s I suffer under the disability which I just meationed. I join with my
Houourable friend in requesting you, 8ir, to convey to the bereaved family
our ound régret at the loss which this House has suffered. 1 under-

-alwo, Bir, that it is the general desire of the House that, following
the usual practice on the death of a sitting Member of this Assembly,
this House should stand adjourned. While leaving that matter entirely.
to you, Bir, I will join my Honourable friend in that request.

Sir Oowasyi Jehangir (Bombay City: Noo-Mubammadan Urban): Mr.
President, wo again meet this morning under the shadow of desth, and
I would like, on behalf of my Party and mysolf, to associate ourselves
with every word that has fallen from the Lesder of the Opposition and
we desire to convey to the Congress Group of this House our profoundest.

t at the loes th:_: have suffervd. It is mast unfortunate, Mr, Pre-

t, that our friends should lose three of their Members within a very
short period. Two of them did not even have a chance of sitting in this
Honoursble House, and now one departs within a few weeks of our meet-
ing. Mr, Sherwani was very well-known in India and specially in his
own province as a man of sterling independence. I had not the privilege
of knowing him intimately, but 1 have had opportunities of hearing a
good deal about Mr. Bberwani from his friends whom I know intimately
and who spoke of him in the highest terms as & man of integrity, honesty
of purpose and great sincerity. India loses in him a great citizen at &
very early age, for I understsund he was only 53 years of age. Had he
been spared to this country, we are confident that he would have con-
tinued to serve his motherland as he had done from the days of his youth.
Mr. President, there are many Members of my Party who were intimate
friends of tho late Mr. Sherwani, I trust you will convey to his family,
and especially to the bereaved father and mother, to his widow and his
brothers our sincerest condolences. At a time like this, words are not
o!muchmetothomwhmlmhirrsgccble‘ All we can do is to show
them that we share their sorrow and I again request you to convey to
them our sincerest ocondolences.

Mr. M. 8. An¢y (Berar Representative): Sir, in associsting myself with
the observations which have l!:een made, I only wish to make
marks. Mr. Shorwani was a personal friend of Ibndthem
lege of enjoying his friendship for about ten years and the mare I
him the more I loved him and my regard for him also increased. Arrs
from my personal relations with him as a public man, the services which
he rendered to this country are well-known and I need not them
in detail. There was one outstanding festure in that man.
doubt a devout Mussalman but he in him that breadth of vision
which enabled him to know how to subordinate communal considerstions
%o the larger interests of the country. That was the example which be
set before this country which Hindus, Mubhammadans, Christians aod
3 else can imitate. hsmb!icmhehadanmmn" itable way
qiyinninsowhkmwhby is charming manners more than
possessed was a great ssset. It wag indeed a greas asest Vo the Party

:
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which he had the honour to belong. In losing such a man, a4 a timg like
this, this country is unfortunate and afflicted with & sense of poignant grief
of a very severe loas. It is very sad that in this year, during the last
few months, we should have the misfortune of witnessing the passing
away of friend after friend whose presence would havo been of invaluable
use and whose need we feel most urgently. However, we have to sub-
mit to the inevitable. 8ir, I request you to carry, on behalf of this
House and on behalf of the P to which I bave the honour to belong,
a message of sincere and heart-felt condolence to the members of the late
Mr. Sherwani's family. o |

S8ir Leslie Hudson (Bombay: European): 8ir, I wish to associate my
Group and myeelf with all thut has fallen from the other Honourable
Members on ‘this sad occasion. It is unfortunate for us,—I refer to my
Group,—that his slmost continuous absence from the House, from ill-
nees, prevented us from making that closer contact with the late Mr,
Sherwani that we should bave liked to have done and to have made his
acquaintance better. My Honourable friend, the Leader of the Oppo-
gition, referred to Mr. Sherwani's proficiency in sport and in studies; and
it certainly made a great impression upon my Group and myself to see
the manly way in which Mr. Bherwani accepted the verdict of this House
at 8 very emrly period of this Session. 1 wish to usscciate myself in the
request that you convey the condolences of this House to the bereaved
relations of the late Mr, Sherwani.

Mr. A. H. Ghusnavi (Dacca cum Mymensingh: Muhammadan Rural):
Sir, the passing away of Mr. Sherwani removes from our midst a great
personality and makes us feel distinctly poorer. It has added to the
toll which the cruel hand of death has already levied on the Members of
this Assembly ever since the rcoent election. Just like 8ir Abdullah
Subrawardy, Mr. Abhyankar and Mr. Susmal, whose desths we mourned
so recently, Mr. Sherwani was 8 man of faith, hope, charity and action,
What was more, all of them shared that noble characteristic which was
to act up to their convictions and live the life they believed in, fearless of

uenoes. Those who, like myaelf, have had the privilege of working
with Mr. Sherwani in this Assembly could not help being impressed by
the sincerity of his purpose, the resoluteness of his de nation snd his
fairness to his political opponents. Mr. President, hushed must be the
voices of criticism and all differences of opinion in the suddenness of the
tragie circumstances of his death which makes us feel and realise, at any
rate for the time being, what shadows we are and what shadows we pur-
sue. :

Dr, Zisuddin Ahmad (United Provinces Southern Divisions: Muham-
medan Rural): 8ir, I have khown Mr. Sherwani since his childhood snd
more intimately since 1907 when I csme back from Hurops. He had s
very brilliant career at Aligarh. He was the Vice-President of the M.A.O.
College Union, the highest distinction which any under-graduate could
achieve at Aligsrh. He was also Captsin of the Aligarh football team and *
also had s very brilliant record in sports. His record in the college was
good that he could easily have become a provincial officer had he chosen
that particular career. I m was willing to nominate him for this
post and he would bave been appoi immediately. But he preferred,
in his college days, to choose an independent career for which he was



conistitution of the Aligarh Mustin University, and after the establishment
of the University he was elocted s member of the Court of that Univer
sity and sfterwards a member of the Executive Council. And his interest
in sll educational matters was as keen as his interest in political affairs,
ootirss his public life after he left Aligarh is well-known to every pest
cudlmeSuotmﬁonithm. Although he was my neighbour bt
my misfortune that I happened to be dway from Delhi and coy
m in his last few days as 1 would have very much liked$§
ing which also impressed me is that all his colleagues showea
atest sympathy for himn from the very #tioment he fell ill. Asg far
y concerned, it is of course our religious obligation to show sym-
the .::gd ::‘d the diseased, but th8 sympathy shown by his
, cagues a very great imptession on my mind. Within
s short time he became popmqrandﬁziﬁlllongbemmemberedin
potiticat and other circles. him 1 have lost a friend in whose
careesr | have always taken very great interest, 1 now express my sym-
pothy with all the members of his family whom I know very well. It is
roally a t blow to his family and I associste myself with everything
that has been said by the previous speakers.

Mr. President (The Honourable Sir Abdur Rahim): 1 fully share the
foelings of sorrow expressed by Mr. Bhulabbal Desai and other speakers
on this sad occasion, Mr, Sherwani [ knew before Le caine to this
Assembly, and I wos always impressed by the charm of his manner, by his
stralghtforward charucter ond by his putriotic zeal. His was a person-
ality which could not fuil to impress any one who came in contact with
him. He belonged to a very distinguished family of Aligarh, and several
Members of that family 1 have had the privilege of knowing rather inti-
mately, and Mr. Sherwani, in his life, show;& in a remarkable degree
those characteristics which are associated with a family like his. We
all know that he was always ready to make sacrifices in the cause in
which he bolieved, and it is a great pity thet he was not spared to serve
his country longer in this House. Until a few days ago, he worked among
us, mdmmeowuﬁomtgsokeviﬁhhumrvi@mmambjoﬁin
which he was much in . 1 feel that the country has lost a very
g&'io‘ﬁo servant in My. Sherwani, and it will be my duty to convey the

eclings of sorrow and regret of this House fo his bereaved family, his

aged parents, his widow and his brothers. As requested, I‘ﬁopooe, aé 8

g’:rkd‘of respéct to the memory of the deceased, to adjourn House for
y.

I wish also o notify to Hodourable Members that the election o the
Committes which was to be held todsy will be held tomorrow.

The A } ill Eleven of the Clock .
.ﬂnmliumhlyl%%n-dpuudﬁn ven on Saturday
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